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ORDER 
llck,V.C. 

It is submitted by 	.K.Sarkar, ld.cnl appearing for 

the petitioner that the order passed by this Tribunal in the 0.A 0  

has 8IflCe been complied with and he has no instructions to proceed 

with this contempt petition. 

2. 	We have heard the ld.counsel for both the partiejand we 

do not think It necessary to proceed with this contempt petition 

any further in view or the cirJm8tances for the purpose of issuing 

a contempt rule. 

3.. 	Under the cirajmstances, the application is dismissed, 

uitIut passing any order as to costs. 

(S.Dasgupt) 	 (5.Miallick) 
Administrative l!Iamber 	 Vice-Chairman 
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